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RAJYA SABHA

Wednesday, the 10th May, 1989/
20th Vaisakha, 1911 (Saka)

The House met at eleven of the
clock Mr. Chairman in the Chair.

‘ORAL ANSWERS TO QUESTIONS

Reservation of seats in Kendriya
‘Vidyalayas for wards of State Gov-
ermment emnployees

*221. SHRI ASHOK NATH
VERMA : §

SHRI MOSTAFA BIN
QUASEM :

Will the Miaister of HUMAN
ESOURCE DEVELOPMENT be
pleased to stale :

(2) whether it is a fact that of
late, some State Governments
have demanded that there should
be some percentage of seafs reser-
ved for thesir employees’ wards in
Kendriya Vidyalayas located in
their States ;

(b) if so, what are the names of
such States and the justification ad-
vanced therefor; and

(c) what is the reaction of
‘Sangathan to this demand ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
EDUCATION AND CULTURE
IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT
(SHRI L. P. SHAHI): (a) to
(¢) The Government of Madhya
Pradesh  had sought earmarking
of 259/ seats in Kendriya Vidyalayes
in that state for children belonging
to Madhya Pradesh.

On being pointed out that the
scheme of Kendriya Vidyalayas is
meant primarily for catering to the

tThe question was actually
asked on the floor of the House by
Shri Ashok Nath Verma.

[10 MAY 1989]

‘v Questions 2

educational needs of children of
transferable Central Government
employees the Government of
Madhya Pradesh has dropped the
demand.
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SHRI MOSTAFA BIN QUA-
SEM : It is clear that not only the
wards of transferable  Central
Government employees are admit-
ted in the Kendriya Vidyalayas but
other students are also admitted.
May I know from the hon. Minister
as to who generally constitute such
‘other students’, and part (b) of
my question is, when such other
students are admitted, whether the
Government are ready to make at
least some special provision, short
of reservation, for admission of
children of State Government em-
ployees in the Kendriva Vidyalayas
in that Staie. .

SHRT L.P. SHARMI : As [ have
already stated, primarily these schools
are meant to cater to the children
of transiwrable Central  Govern-
meat  cmployass. Whenever we
exareis lisertion md arant

the
adinission w somon: uad der memﬁl
dispensation :':!.mft‘ on the
vacan! senls nf‘h,asii" ths
numher  af szos : Vet ionl
saction.  But we dn not in any wr w
comig in the way of thosc who are
ardin=rily supposed to be eniifled
for ir.

[ RAJYA SABHA ]

1@ Questions 4

SHRI V. NARAYANASAMY:
Hon. Minister has state¢ that
children of transferable Cerntral
Government  employess are given
adraissions to Kendriya Vidyalayas.
I know of cases where the seafs have
no’ been filled up in various Ken-
drivya Vidyalayas.  Suppose there
are 35- 40 seats and the students
admitted are less than 25, ten seats
are kept vacant. The infrastructure
is there, but the children of State
Government employees who belong
to the same town and same place
are not accommodated in such
schools in spite of many vacant
seats, as I said, about ten seats are
kept vacant and unfilled. Will the
hon. Minister consider our sugges-
tion to accommodate the children
of the State Government employees
in these schools ?

SHRI L. P. SHAHY : Certainly,.
there can be no objecticn under
these circumstances. Last year we
got a circular issued that if seats
are vacant, these may be filled up
by students of other categories.
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to Questions
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|t HIA QT JORAS 2 FiT BT
STk GO SO

SHRI MOHD. KHALEELUR
RAHMAN : Sir, what is tha preseat
position, il any, in regard to admis-
sion of wards of employees of State
Goverameat in ths K:alriya Vidya-
Iayzs located in different States ?
1 woyuld like to knsw whethar the
Ceatral  Guveram:at will consider
making som: provision in this re-
gard. If so, ths d:tails thereof and,
if not, the reasoas theiefor ?

SHRL L. P. SHAHL : T have
already stated the position about the
Stare  Government -employzes in
~my reply earlier. I think there is
nothing more to add to this.

SHRI JAGESH DESAI : M.
Chairman, Str, thsce are many
State Governm:n. -employees who
are sent on deputation to the
Central Government  services. [
‘would like to know whather the
GHvarnmant will consider these State
Gayvernm:nt  emnloyees as Central
Governm:nt  employees for the
purpose of adniission.

Szcoadly, the State Govern-
ments-also help by way of land and
other things. I would like to know
‘whether some quata would be fixed—
you are thinking of increasing the
number of students from 35 to 40—
say, 10 or 15 pzr cent, for the wards
of State Goavernment employees as
well as wards of employees of Union
Territories.

SHRI L. P. SHAHI : About the
first part of the qusstion, those who
are on dzputation to the C:ntral
Goveramsnt will be treated on par
with the Central Goavernmant ¢m-
ployees. There is no difficulty abcut
that.

So for as the question of fixing
sym: qudta is codacaraed, I have
already said that there are three
sectors ; civil, defence and the project

[ RATYA SABHA ]

|

to Questions 8

sector. There is  no question
of fixing any quota in the defence
and the project sectors. The ques-
tion of fixing any quota can arise
only in the case of the civil sector.
I have already made that position
clear.
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to Questions 10
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gl & | Fawmal # fr nwag T gy
§ v s FWoag g

DR. NAGEN SAIKIA : Under
special dispensation also some stu-
dents are admitted in Kendriya
Vidyalayas, 1  want to know,
what is the difficulty for reserving at
least some percentage of seats for
the State Government at least
under special dispensation, consi-
dering the fact that the Central
Government  employees also get
an opportunity to get their children
admitted in the State-run institu-
tions ?

SHRI L.P, SHAHI : I have al-
ready stated in my reply that if there
are vacant seats we allow them to
be filled up locally.

MR CHAIRMAN : He is em-
phasizing that you must admit them.
Because the State Government ad-
mits Central Government employees’
children, you should admit State
Government employees’ children,
That is his argument,
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SHRI L.P. SHAHI : If the
number of schools expands further
in the civil sector, then we may
some day consider it later on.

MR CHAIRMAN : 1 hope the
Government of India will keep in
mind the views of the House and
sez if they can expand the number
of schools or sections into something
because it is a commendation for
which they should be happy.

Issue of bonis for modernisation
of airports by National Airports

Authority
*222, SHRI YASHWANT
SINHA : §
SHRI KAMAL MO-
RARKA :

Will the Minister of CIVIL
AVIATION AND TOURISM be
pleased to state :

(a) whether there is any propo-
sal under Government’s considera-
tion for th issue of bonds by the
National Airports Authority = for
modernisation of airports;

(b) if so, what are the salient
features of the proposal; and

{© wisther similar proposals are
also bzing considerad for the issue

of bonds by Air India and Indian
Airlines ?

THE MINISTER OF STATE
OF THE MINISTRY OF CIVIL
AVIATION AND TOURISM
(SHRI SHIVRAJ PATIL) : (a) and
(b) A suggsstion has besn received
regm_img issue of public boads,
cXamination of which is at a prali-
minary stags,

(c) No, Sir,

P et

[ RAIYA SABHA ]

tThe question was actually asked
ont the floor of the House by Shri
Yaswant Sinha.

to Questions 12

SHRI YASHWANT SINHA :
Sir, I am surprised that the Ministry
is examining this proposal even at a
preliminary stage at all, because the
Minister must be aware that as far as
the National Airports Authority is
concerned — this is my first supple-
mentary— according to the state-
ment Which has peen made in the
Annual Report of the Ministry, a
total cash accrual of Rs, 39-19
crores took place during the last
financial year. This was the total
cash accrual to the National Air-
ports Authorify on the one hand.
On the other hand, the approved
outlay for 1988-89 for aerodrome
works was Rs, 27.26 crores, out
of which the National Airports
Authority was able to spend only
Rs. 20.75 crores. There was a
shor*fall of Rs, 7 crores. So, on
the one hand there is a cash accrual
of something like Rs, 40 crores and,
on the other, there is a non-spending
of something like Rs, 7 crores on
aerodrome works, Now, in the light
of this, why should the Government
at all consider the question of issuance
of bonds by the National Airports
Authority when the financial pic-
ture, on the one hand, is so grod
and, on the other, the performance
in relation to work is so bad ? Part
(b) of my question is, is it as a
result of this that many airports in
the country are in a state of total
neglect, thereby endangering civil
air traffic ?

SHRI SHIVRAJ PATIL : Sir,
while considering the requirements
of the National Airports Authgrity,
we shall have to consider the re-
quirement  of the Authority not
for on¢ year but for more than one
year, In the Eighth  Five-Year
Plan the requirement of the WNa-
tional Airports Authority isin the
vicinity of Rs 988.36 crores. Out
of this amount, the amount required
for the aerodromes is going to be
Rs 263 crores, Aeronautical and
communication services would re-
quire Rs, 649 crores and ground



